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Case (QOP)

MR. SPEAKER: It is all closed
now,

ot wy foverd : 3T ARy w1 A
t & srdfotww wmgEr §

e agvew : A A o

SHRI MADHU LIMAYE: Under
what rule are you preventing me?

MR. SPEAKER: This is not a
continuing process, This is the thurd
or fourth time you are getting up.
No points of order. I have heard
enough.

oft e fgrdr wdd : W 7
AT ATT TR FLT AT 0 EA TG $39 ¢
AT AEAT §T T AW TH IIA AG
37

SHRI MADHU LIMAYE: Why no
point of order? Under what rule are
you preventing me?

MR SPEAKER: 1 gave enough
«chances to all, This 15 a never-end-
ing debate.

O AT RYR TS T W

MR, SPEAKER. No; no more
pomntg of order,

SHRI MADHU LIMAYE: You are
violating the procedure. I am on g
poiwnt of order,

SHRI PILOO MODY' There is
nothing in the rules under which you
can preveng it,

SHRI MADHU LIMAYE: You arc
violating the procedure, ]

"MR. SPEAKER: This is only to
waste the time of the House, I think
the points of order are just obstruc-
tions, Once, twice, thrice, four times
they are coming up. At this rate,
this will make it endless debate, I am
not going to allow it.
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SHRI PILOO MODY: You can

change the procedure. But there is
nothing in the rules to support you.

MR, SPEAKER: I am not allowing
any more points of order,

oft ww ool : we W A
(a1 & wRTC =AY A1fEy 1 Wy AT
are famey w) ared §, fran) &) matw
&g A

SOME HON. MEMBERS: No, no.

MR. SPEAKER: No more points
of order. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Is it proper for the Minuster to refer
to the press report and compare jt
with the record here when I made
a clear statement yesterday that the
tape does include it? The hon, Mi-
ruster referred to the press having
heard it. Is it proper for him to do
so after I made a clear statement
saying that the tape does include it?
The maimn thing is whether he denes
having recordeq that minute on that
date. What does he say about it? Let
him say. Does he deny having record-
ed it on that day? (Interruptions).

MR, SPEAKER: Shri Pranab Ku-
mar Mukher)jee.

12.58 hrs
PAPERS LAID ON THE TABLE

PARTS X anp XI or Rzeorr or Conp-

TROLLER AND AUDITOR GENERAL OF

INDIA FOR 1970-Tl—UNiON GOVERN-
MENT (COMMERCIAL)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table a
copy of the following parts (Hindl
version) of the Report of the Com-

J u ptroller and Auditor General of India
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for the year 1870-71—Union Govern-
ment (Commercial), under article
151(1) of the Constitution:—

Part X—Appraisal ot the work-
ing of the Indian Drugs and Phar-
maceuticals Limited,

Part XI—Apprasal of the work-
ing of the Hindustan Antib.otics
Limited. gPlcced tn Library. See
No. LT-8732|74)

CoaL Mines (FourTH AMNDT) RE-

GULATIONS, 1974, Emprovees' P.r.

(9tn  Amwnp1.) ScHeme, 1874 AwND

ANNUAL REPORT oF EMPLOYEES' P.F.

AND Famiry PENSION SCHEMES FOR
1972-78

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA): I beg to lay
on the Table—

1. (1) A copy of the Coal Mines
(Fourth Amendment) Regulations,
1974 (Hind: and English versions)
published in  Not:fication No,
G.S.R. 1197 in Gazette of India
dated the 8th November, 1974, un-
der sub-section (7) of section 59
of the Mines Act, 1952,

(1) A statement (Hind: and Eng-
lish versions) showing reasons for
delay in laying the above Notifi-
cation . [Placed in Library. See
No LT-873374].

2 A copy of the Employees’ Pro-
vident Funds (Ninth Amendment)
Scheme, 1974 (Hind; and Enghsh
versions) published in Notification
No. GSR 1255 in Gazette of India
dateg the 23rd November, 1874, un-
der sub.section (2) of section 7 of
the Employees’ Provident Funds
and Family Pension Fund Act,
1852,

3. A copy of the Annual Report
(Hindi and English versions) on
the working of the Employees’ Pro-
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vident Fund and Family Penmon

Schemes for the year 187Z-T3.

Placed in Library. See No. LT-
|74].

SHRI MADHU LIMAYE (Banka):
On a point of arder,

MR, SPEAKER: No more pointg of
order. That 15 closed.

ot vz fagrQt avodat : (vnfea):
wETE RERT, 419 A wHAr & Afer &
ar? & o) = arome (Fa 7 7AW

q: 4T |
13 hrs.

MR SPEAKER Whautever he said.
he said

(Interruptions)

it wew fagrdt anda : Afwa s
# QI AaTE qTCA AGT HAT

MR SPEAKER: Whatever 1t is, 1t
15 closed after the Mimster's state-
ment,

ot wew fagr® wrwdd}: 77 WY
w1 qTIATIE R TZ B

ot oy fewd : 377 =wEieTor w7
GO |

MR. SPEAKER: No more points of
order. We proceeded to item No. b.

SHRI ATAL BIHARI VAJPAYEE:
Will you allow the Minister to mis-
lead the Chair?

(Interruptions)

MR. SPEAKER: No, please. Se--
cretary-General,



